| Ranvijay Singh, son of Sri Mundrika Singh Aged 44 vears, resident of Tekabigha (mention Tu pl}s[a] address),

a candidate at the above Election, do hereby solemnly

{atrike out whichever is not applicable)

f Returning Officer
egislative Assembly (Name o

atfirm and state onoath as inder:-

(1) 1am a candidate set up by B.P.). (name of the political party }/ am contesting as an

Independent candidate.

|

n [

2) l]t‘taﬁdcrf PAN and status of filing of Income tax return :

——

Names Permanent The financial year for Tatal income
Account Number | which the last shivam In Income
{PAM) Income-1ax return has Fax Rewrn { in
- ) been filed Rupees)
vijay Singh CPEPSTTHGR HHT-18 100004400, B
MIL ML, NIL
MIL MIL NIL
MNIL NIL NIL
MIL NIl NI

Ofence

Dc:il:ripti-an.

The details of cases where the court has taken
Ll.'iLi'II.r’ ance, Sections of the Act and description
[of the offenee for which cognizance taken ;

(i) Bakhtiyarpur P.5, 9100 |
{Train Block) |
(iiy Bakhtivarpur P.5.-26310 |
{Code of Conduet) G H-117510
15t Class Manoj Kumar
(i} Bakhtivarpar P.5.-298/15
(Caode of Conduct) G.R.- 1835715

ACIM, Barh.
Name of the court, Case No, and Date of vrider : i
taking cognizance : NIL
(€} |Details of Appeal (5) 7 Application{s) for
| revision (if any) filed against the above NIL
lovreler gl ¢ - |

e been convicted by a court of law(other those referred to in Form 26):

Sections of the
Lthe offence for which

il

ase Mo, and

NIL




Punishment imposed :

‘I

MIL

(5) That I give herein below the details of the assets (movable and immaovable ete.) of
myself, my spouse and all dependents:

A.Details of movable assets ;

{Mote:

I. Assets in joint name indicating the extent of joint ownership will also have to be given
2. In case of deposit/Investment, the details including Serial Number, Amount, Date of Deposit, the
Scheme, Name of Bank/ Institution and Branch are 1o be given

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect of

listed companies and as per books in case of non- listed companies should be given,
4. Dependent’, here means a person, substantially dependent on the income of the candidate.
5. Details including amount is to be given separately in respect of each investment)

5 Deseription Sell Spouse Dependent-| Dependent| Dependent-
Mo, 1 -2 k]
Q) | Ciashi e Rs. 1,75,000- Rs. 50,000/~ NIL NIL NIL
{ii} | Details of Dreposits in Bank ]
accounts (FDRs, Term Deposits | PNB, GHOSWARI
and all other tvpes of Deposits AJC-19210001000 |PNB, GHOSWARI |
inclisding saving sccounts), 62842 AMC-192 10001000
Deposits with Financial RS. 48,000/- 6137 NIL NIL WIL
Institutions, Mon Banking , ; R ' |
Fi P, : d SB1, Bakhtivarpur I
InaEnc aIIanp._&m_es an Alc-31092968406
Cooperative societies and the R, 2,040,000/~
|| amount in each such deposit
(i} | Details of investment in Bonds,
Debentures/shares and units in , :
sompaiiesivunsal Fainds snd NIL NIL NIL NIL NIL
others and the amount,
(ivy | Details of investment in WSS, Total Rs, 2750000/~
Postal Savings, Insurance Policies |LIC (Yearly Prem.) LIC
and investment in any Financial Rs. 803200 | 5.00,000/-
Instrument in Post office or Rs, 15851 NIL NIL NIL
Insurance Company and the Rs, 17038/ Yearly Prem.-
amoun 'E "-;m' Rs.25275/
: Rs. 25250/
{v) | Personal loans/advance given to  [KOC- 1,00,000/-
any person or entity including  [Rs, 25,00,000/-
firm, Company, Trust ete. and  [Housing Loan from NIL NiL NIL NIL
| other receivahles from debtors PNB Ghoswari
Ll s e e :
! Tt T Scorpio - BROTPA
ke, T69 {Year - 2000)
“I';:FG FHEN(Yen NIL NIL NIL NIl
warnj Tractor
ol Re, 25,04, 040~




(vii}} Jewelry, bullion and valuable old- 80 gms. Apr, - 20 Gms,
thing {give details of weight and ~ [value Rs. pr. Value-
value) - 2,40,000.00 . 6,00,000.00
Bilver - 300 Gms. MIL MIL MIL
IApr. Value-
[Rs. 20,000.00
| (viil] Any other assets such as value of : -
it e MIL MNIL MIL MNIL NIL
i G Total val
| ST St RS. 31,8500/ | RS, 7,20,000/- NIL NIL NIL
B. Details of Immovable assets:
(Mate: 1. Properties in joint ownership indicating the extent of joint ownership will also have 1o be indicated
2. Each land or building or apartment should be mentioned separately in this format,)
5. | Deseription Sell Spouse Dependent-1 | Dependent-2 | Dependent-3
No (Wife)
@ | Agd Lol GHOSWARY |GHOSWARY
Location(s) : NIL M
Survey number(s) Champapur etc. | Shirshi ete. B il
Area (Total measurement in
aeres) 9 Acre 79 Dec. |1 Acre 65 Dec. NIL NIL MIL
Whether inherited property Y
(es or NO) 1 Acre 25 Dec. NIL NIL MIL ML
Diate of purchase in case of self
] 13022008 to | 04.08.2010 & :
acquired property 38112014 16.08.2013 MIL NIL, WL
| Cost of Land {in case of
purchase)at the time of Rs 36, 57,0000 | Rs. 7.40,000/- NIL L NIL
purchase
Any Investment on the land by
way of development, NIL NIL NIL NiL MIL
_l:ur:smmiun ete.
Approximate Current market Rs
value R, 10S004:00,00 15,00,000.00 HIL MIL NIL
(i) Nﬂtﬁ_ gricultural Land
Location(s) NIL NIL MIL MIL NIL
Survey number(s)
Area (Total measurement in
sq. ) NIL NIL NIL NIL NIL
Whether inherited property
(Yes or MO MIL ML MNIL NIL MNIL
Date of purchase i fself
P MRS NIL NIL NIL NiL NIL
MIL NIL MNIL MIL NIL
MIL MIL MIL NIL NIL
MIL MIL WIL NIL MIL 1




(i)

Commercial Buildings

- ; Mauza-Ghoswari
(including apartments) Thann-147
-Location(s) Survey No.- 324, :
—Sur\'::l" number{s] 2';’]. NH-30, MIL NIL MIL NMIL
Akash Hotel
Area- 21 Dec.
Built up Area (Total 8166 Sq.ft, ) )
measurement in sg. f.) Rl ik e THE
Whether inhen rt 30D Sq.ft.
{Yes u:‘m'?}f"“d e ™ h ity i s
Date of purchase in case of self
l acq“imdwpmpm NIL NIL NIL NIL NIL
Cost of praperty (in case of 23.09.11 &
purchase) at the time of 071114 NiL ML MIL NIL
purchase
Any Investment on the Rs. 30.00,000/-
property by way of NIL MIL NIL NIL
dr:vclupment. CONSIruction efc,
Approximate Current market Rs. 1,00,00,000,00 =
WF;EE T L 0, NIL NIL NIL NIL
“(iv) | Residential Buildings (including | Mawza-Ghoswari
-apartments, ) Thana-147, ! .
Tocanta A B NIL NIL NIL NIL
= Burvey number(s)
A Todal 1 24 Sq.fL
sq_m;l; ofal measurement in 5124 Sq - vl it it
Built up Area (Total 2041 Sq.ft. [NIL NIL NiL NI
meisurement in sg. i)
Whether inherited property Yes INIL MIL IL NIL
(Yes or NOYD 2722 S fi.
Date of purchase in case of self 04,08, 2000 & ¢ i
acquired property 29052012 NIt ks NIL Wik
Cost of property (in case of
purchase) at the time af Rs. 1,517,000/ MIL NIL MIL MIL
pirchase
Any Investment on the land by g
way of development, R, 6,04, (MM - MIL MIL MIL NIL
construction etc.
A i |
:,-aﬁﬂd:“lmaw Current market Rs. 20,00,000/- it - oS -
™) Dp:;;:ﬁf}“h AEAnoLin NIL NIL NIL NIL NIL
{vi) | Total of Current Market . =
Value of {i) to (v) above B, 235 (M0N0 | 1500, 000, 00 MIL MIL NIL
(6) 1 give herg T liabilities/ dues to public financial institutions and government ;-

{Nmt:lﬁiinl‘:!i "

s of name of Bank , institution, entity or individual and amount for each iten)

Spouse(s)

Dependent-1

Dependent-2

Dependent-3




(i) | Loan or dues to Bank/Financial [KOC- l::f,&, INIL ML INIL
Imstitution(s) IRs. 1.00,000/- s, 1,00, L=
Mame of Bank or F1 Housing Loan
Amount outstanding Rs. 25,00,004-
Mature of foan Vehicle Loan Rs.
110,000, 000
Loan or dues to any
individuals/ Entity other than Rs. 10,00,000/-
mentioned in (i) ahove. i) Munna Rai )
Name(s) it) Ramanand Hai MIL NIL NIL MIL
Amount outstanding :;“ Shailendra
Nature of loan iy
i RS. 46,00,000/- NIL NIL NIL NIL
Grand total of liabilities Rs. 41.00,000/- | Rs. 1,00,000/- MIL NIL NIL
(i} | Government Dues:
Duses to departments dealing
with govemment NIL NIL NIL NIL NIL
gccommodation
Dues to departments dealing
with supply of water MIL NIL NIL NIL NIL
Duses to departments dealing
with supply of electricity NIL MIL NIL NIL NIl
Dues to departments dealing
with supply of MIL NIL MIL MIL MIL
telephones/mobiles
Dues to departments dealing
with government trans port :
(including aircrafis and NIL MIL MNIL NIL MIL
nelicopters)
Income Tax Dues NIL NIL NIL NIL NIL
|| Wealth Tax Dues NIL NIL NIL NIL NIL
Service Tax Dues MIL NIL NIL NIL NIL
Municipal Property Tax Dues MIL NIL NIL MIL NIL
Sales Tax Dues NIL NIL NIL NIL NIL
ALy ofit chicg NIL NIL NIL NIL NIL
(iii} | Grand total of all Govt. dues NIL NIL NIL NIL NIL

(7) Details of profession or occupation:
a. Sell - Agriculture, Business & Politician
b. Spouse House wife, Ranching

(8) My ed

gualification is as under:

RILS GIVEN IN (1) TO (8) ABOVE:

University education with full form of the certificate! diploma/ degree
eee University and the year in which the course was completed.)




i

1. | Name of the candidate RANVLIAY SINGH

2. | Full postal address Will.- Tekahigha, P.O.-Lakhanpura, P.s.-
Bakhtiyarpur, Distl.-Patoa, Pin-803202

3. [ Mumber and Name of the constiteency and 180- Bakhtiyarpur {Bihar)

stale
4. | Name of the Political party which set up the B.LP,
|| candidate {otherwise write “Independent”)
5| {a) Mumber of cases in which conviction order Enclosed

passed {other than those referred to in Form 26)
(b} Total number of Pending cases where the

court (5) have taken cognizance NIL
6. | PAN of Year for which last Total Income Shown
Income Tax Return filed
(2} Candidate- CPFPS7T96B 2017-1% Rs. 10,00.000
(b} Spouse: WIL NIL
(¢} Dependents MIL | MNIL
T. Details of Assets and Liabilities in rupees
Description Self Spouse | Dependent-1| Dependent-1l | Dependent-111
A Muoveable ,
Asset (Total value) et [T MIL MIL MIL
B. Immaovable 1 Acre 65
Asset casdial: I NIL NIL NIL
(i) | Purchase Price and
Development Cost of
Immovable  Properiy fRe- 50,00,0001  NIL WL e NIL
{Total Value)
[i1) | Approximate Current
Market Price of | W NIL NIL NIL
Assel (Total Value) st
b Liabilities MIL MIL NIL MIL
(1) Government 3
dues (Total) NIL MIL MIL NIL
{ii) Loans from Bank,
Financial Institutions and|Rs. 36,00,000¢{  NIL MIL MIL NIL
others { Tatal )

9. | Highest educational qualification: Intermediate from Bihar Intermediate Council/RamLakhan Singh
Yadav College, Bakhtivarpur, Year- 1993

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed.)

VERIFICATION
. the dgs Ryl o hereby verify and declare that the contents of this affidavit are true and correct to the
hest g Whict, no part of it is false and nothing material has been concealed there from. | further

pending case against me other than those mentioned in items 3 and 4 above: (b)
not have any asset or liability, other than those mentioned ip.items 5 and 6

| : 79N
by o ; o
: 5-6--_- nEP;;:LT

\y . i
Rany15ay sigh

L L e ——



Note: 1. Affidavit should be filed latest by 3.00 PM on the last date of filing nominations.
strate of the First Class or before a Notary

2. Affidavit should be sworn before an Oath Commissioner or Magi

Public.
lled up and no column to be left blank. 1f there is no in formation to furnish in respect of

3. All columns should be i
any itemn, either “Nil" or “MNot applicable”, as the case may be, should be mentioned.

4, The affidavit should be either typed or written legibly and neatly.
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